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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo ............. 15.. .................... of 200— 

Applicant(s) 	 Respondent(s) .... U).ct ..... q~, ..... 64CA4 ... &A  

Advocate forApplicant(s) ... M..fli...k....12:tiQj.........Advocate for Respondent(s).................................. 
/ 

ORDERS OF THE TRIBUNAL 

ileard Shri 	i- .Routr.yAdvocatb, for 

L.c; ci))iLCciflt nd 3hni R .0 .Ra:th, Standing 

Counsel (on whom ci copy oJc this C .. has been 

scirc) appearing on behalf of the Respon3ents/ 

Claiming dif.Eerential life-time arrear 

to her late husbandthe applicant 

- 	 - ---- 
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),rLcLs 	:1J. 	.r_)uiTiei  

y2lication under 1ection 19 of the 

Previously she sunitted - 

oresentation dated 5.10.2001 under n0 urc-6 

the authorities in the Department. her 

cle 	is based on the instructions issued 

hy th Ohief Eng inecr(Construction) under 

nneure5 dated 19.3.2001. In the Said 

emises, a2ter 1-icaring the learned Coinsels 

uf both sides, we direct the Respondents 

rievances of the applicant 

rj:; 	her representation under 

nneire-6 dated 5 .10 .2031 as well as in 

Lhis C.A. and grant necessary relief, as 

due and admissible under the Rules, within 

e eerier] of sixty davs'ffraTl the date of 

rcceis of coolos of this order. 

ond copies of this order alone with 

of this 0 .a .) to Respondents; who 

should wor}u t the diEJT orentLLa.i 1ifetime 

rre 	s ilaries of husband of: the applicerit 

yeent within the time stioulated 

above. Free copies of this order beianded 

t:o the learned counsels of 'both sides. 
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